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14. The Insurance (Amendment) Bill, 1963.

15. The Indian Tarif (Amendment) Bill,
1968.

16. The Punjab Appropriation Bill, 1968.

17. The Pondicherry Appropriation Bill,
1968.

18. The Appropriation (No. 5) Bill, 1968

19. The Bihar Appropriation (No. 2) Bill,
1968.

PAPERS LAID ON THE TABLE

ORDINANCES UNDER ARTICLE 123 OF THE
CONSTITUTION

THE DEPUTY MINISTER IN THE
MINISTRY OF PARLIAMENTARY AF-
FAIRS, AND SHIPPING AND TRANS-
PORT (SARDAR IQBAL SINGH): Sir,
I beg to lay on the Table, under sub-clause
(@) of clause (2) of article 123 of the Consti-
tution, a copy each of the following Ordi-
nances (in English and Hindi) :—

(i) The Limitation (Amendment) Ordi-
nance, 1968 (No. 12 of 1968).

(i) The Public Wakfs (Extension of
Limitation) Amendment Ordinance, 1968
(No. 13 of 1968).

(iii)) The Customs (Amendment) Ordi-
nance, 1969 (No. 1 of 1969).

(iv) The Payment of Bonus (Amendment)
Ordinance, 1969 (No. 2 of 1969)

[Placed in Library. See No. LT-6/69
for (i) to (iv)]

REPORT (JANUARY, 1969) oF THE CoM-
MITTEE ON DEFECTIONS

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : Sir, I beg to lay
on the Table a copy of the Report (Jan-
uary, 1969) of the Committee on Defect-
ions.

[Placed in Library. See No. LT-5/69}

ANNUAL REOPRT AND ACCOUNTS (1967-68)

OF THE NATIONAL BUILDINGS CONSTRUCTION

CORPORATION LIMITED, NEW DELHI AND
RELATED PAPERS

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : Sir, I beg to lay on the
Table, under sub-section (1) of section 619-
A of the Companies Act, 1956, a copy each
of the following papers :—
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(i) Annual Report and Accounts of the
National Buildings Construction Cor-
poration Limited, New Delhi, for the year
1967-68, together with the Auditors,
Report on the Accounts.

(if) Review by Government on the work-
ing of the Corporation,
[Placed in Library See No. LT-83/69
for (i) and Gi).)
REQUEST FOR DISCUSSION ON THE
ACTIVITIES OF SHIV SENA

SHRI BHUPESH GUPTA : Sir, I have
a submission to make, You have been
good enough to agree to the proposal that
this Shiv Sena issue should be debated. I
think in the interest of the country and
also for rousing public opinion against
the development of Shiv Sena, you should
kindly provide the debate at an early date.
It should not be delayed.

MR. CHAIRMAN : The House stands
adjourned till 2-30 p.M.

The House then adjourned for launch
at thirty-four minutes past one of the
clock.

The House reassembled after lunch at
half-past two of the clock, Tae Depury
CHAIRMAN in the CHAIR.

FORTY-FIRST REPORT ON THE
PUBLIC ACCOUNTS COMMITTEE
(1968-69)

SHRI S. S. MARISWAMY : Madam, 1
beg to lay on the Table a copy of the Forty-
first Report of the Public Accounts Com-
mittee (1968-69) on Paragraph 41 of Audit
Report (Civil), 1968, relating to the Min-
istry of Home Affairs regarding Avoidable
Expenditure,

THE PUBLIC EMPLOYMENT (REQUIR-
MENT AS TO RESIDENCE) AMEND-
MENT BILL, 1968

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : Madam, I
beg to move :

“That the Bill further to amend
the Public Employment (Requircment
as to Residence) Act, 1957, be taken
into consideration.”

Madam, this is an amending Bill. It seeks
to amend the original Act for the second
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time. As the House will recall, after the
States’ Reorganisation, in view of certain
special conditions prevailing in a few ter-
ritories of India, this Bill (the original of
1957) was brought forward in terms of
Article 16 of the Constitution, and this
related to the Telangana region of Andhra
Pradesh and the Union Territories of Him-
achal Pradesh, Manipur and Tripura. This
ensures that when persons are appointed
to the subordinate services of those States
or of that region, or other appointments
under the control of the State Government
or the Union Territory, the local people’s
interests would be safeguarded, The purpose
of extending the provisions of this Act
for a further period of five years is that the
special conditions which, we hoped, could
be met in the initial period of five vears
have not actually been met cven after this
period was extended by § years and the
need is still felt that such safeguards must
continue in the Telangana region of Andhra
Pradesh as well as in the three Union Ter-
ritories. The matters were a little compli-
cated by a recent judgment of the Andhra
Pradesh High Court in which they held that
the provisions of Section 3 of this Act did
not cover employment under such bodies
as Flectricity Board. So, I will subsequently
move a further amendment so that this
ambiguity is cleared and those people in the
Telangana region would also be entitled to
get employment in such bodies as the State
‘Transport Corporation or Electricity Board
and this ambiguity, this difficulty, that has
been created by the decision of the High
Court would be removed. Some other small
amendments have also been provided in
this Bill. Take, for instance, the definition
of Himachal Pradesh. After the division
of Punjab a few small areas of the erstwhile
Punjab State bhave gone into Himachal
Pradesh and that is also to be included as
far as this partieular measure is concerned.

Madam, I am not deliberately going into
the controversial aspect of this as to who is
responsible for not achieving the desired
results within five years or ten years and
what are the factors, etc. Those are
the things which have been de-
bated and a lot can be said on both sides ;
but the fact remains that the need for such
a provision has been felt and that is why
we are obliged to continue this. The Andhra
Pradesh Government has very strongly
recommended that Section 3 of the original
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Act should be further extended. We are
not putting it permanently on the Statute
Book because we hope that such special
provisions for employment, etc. should
not be necessary in our country and we
hope that we will be able to achieve our aim
so that no such special safeguards are
needed for any territories in our country.
But still, until that stage is reached, I am
afraid, we will have to continue with this
and see that proper and effective safeguards
are given to these territories and to this
particular region in Andhra Pradesh to that
there is no injustice and no local heart-burn-
ing.

Madam, some very condemnable and very
sad things happened in Andhra Pradesh
when there was a clash between those who
were advocating the interests of the Telen-
gana region of the State and those who were
advocating the interests of the Andhra
region of the State. We know how depressed
all those people who love India felt at the
turn of events in the State of Andhra Pra-
desh. But this kind of a measure really
helps the people of the backward region
to come up on an equal footing with the
Andhra region in the State and this will
remove part of the grievances at least which
the people of the Telengana region had.
In view of this, I hope honourable Mem-
bers will give their full support and pass
this measure. I would only request honour-
able Members not to make the debate on
this amending Bill a debate on what hap-
pened in Andhra Pradesh. We can definitely
get many chances during the Budget debate
to refer to those matters, This is a simple-
non-controversial measure to help a parti-
cular region. And as far as the aims of this
amending Bill are concerned, I am sure,
Madam, nobody would have any objection
to them, looking into the circumstances of
the situation. The Constitution itself took
into account that such special situations
may exist in certain areas of the country
and that is why these provisions were made
in Article 16 for such matters. After we pass
this Bill extending the period of operation of
Section 3 of the original Act for a further
period of five years, we shall hope that it
would not be necessary for us or for the
Government of the day to come before
this honourable House again for an extens-
jon, and within these five years, given the
goodwill and necessary cooperation, we
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[Shri Vidya Charan Shukla)
would be able to achieve the desired results
and this should be—this is our hope—the
last extension that we ask for.

Madam, with these few words I commen d
this Bill to the acceptance of this House.

The question was proposed.

SHRI M. V. BHADRAM (Andhra
Pradesh) : Madam Deputy Chairman, I
rise to support this Bill and also the ex-
tension by five years to fulfil the guarantee
that bas been given to the people of the
Telangana area. But the honourable Mi-
nister of State has not taken the House into
confidence. What was the need for conti-
nuing this thing and why has the purpose
for which this legislation was enacted in
1967 not been achieved ? What are the
reasons for that ? And how can it be achiev-
ed ? This he has conveniently escaped. He
has not gone into the root cause of the recent
happenings that had taken place in Andhra
Pradesh—Telangana versus Andhra or
Andhra versus Telangana. Here I would
like to mention some of the facts. When
Andhra Pradesh was formed on the Ist of
November 1956, prior to that there was an
agitation in the Telangana region, that is
the erstwhile Hyderabad State. The entire
Telangana area was under the rule of the
Nizam for about 500 years. The Nizam
exploited the entire villages and built Hyder-
abad and Secunderabad cities. The entire
peasantry was pauperised. Because of this
they had apprehensions that when Andhra
Pradesh came into being, the Andhras
dominate over them, Basing on this, Dr.
Chanpa Reddy was leading a movement
for separate Telangana State. I would ment-
ion that Dr. B. Ramakrishna Rao, who
was the Chief Minister, could not hold a
meeting to advocate the unity of Telugu-
speaking people in a State, Andhra Pradesh,
and he hadto hold meetings with the pro-
tection of lathis. Under those conditions
the leaders of both the sides entered into an
agreement. It was called a gentlemen's
agreement and it was signed by Dr. B.
Gopala Reddy, Shri N. Sanjiva Reddy,
Shri G. Latchanna (now in Swatantra),
Shri A. 8. Raju—from the Coastal Region—
and Dr. B. Ramakrishna Rao, Shri K. V.
Ranga Reddy, Dr. M. Chenna Reddy and
Shri T. V. Narasingarao on behalf of Telan-
gana. All these gentlemen belonged to the
same Congress Party. Fourteen conditions
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were laid down in that agreement. I will
come to them later. During these 12 years
that the Congress ruled the State either from
Telangana or Andhra and what happened ?
The Chie! Minister came from Andhra
and there was a Regional Committes to
protect the interests of the Telangana area
packed mostly by Congressmen. All the
Congress leaders joined together and put
the agreement in cold storage. The essential
parts of this agreement were not imple-
mented during the last 12 years. There
was one provision there that the revenue
accrued from the Telangana area should
be spent only in that area but all the Con-
gress Chief Ministers, Legislators and the
Regional Committee did not care to do
justice to the Telangana people in this
respect. You will see from the Budget figures
of these twelve years that the revenues from
Telangana area minus the expenditure were
Rs. 45 crores—which was a surplus-—and
in the Andhra area there was a deficit of
Rs. 39 odd crores. To that extent the funds
from the Telangana area have been used in
the Andhra areas. This is the essential
feature. Particularly from the Telangana
area the Congressmen have become slaves
to the Chief Ministers of Andhra. They
went on begging for posts. They did not
care to see that the agreement was imple-
mented in the Telangana area, that the
funds that accrue from the Telangana area
should be spent only in that area. They have
not done that and the Congressmen from
the Telangana area were kecping quiet and
were only expecting one post or another
from the Chief Minister whether it was
Mr. Sanjiva Reddy or Mr. Sanjivayya or
the present Chief Minister. So ail these
Congressmen put together have not imple-
mented these agsurances.

Secondly there was another clause in the
agreement that if there was a Chief Minister
from Andhra there should be a Deputy
Chief Minister from Telangana or vice-
versa. This was also not implemented. The
Congress that was ruling for 12 years has
not implemented this agreement, which was
approved by the people in general. Added
to this, what has happened ? The develop-
ment of the Telangana area has not taken
place in the way expected. There was only
one irrigation project called the pocham-
padu Project on Godavari. The State Gov-
ernment has taken it as a medium project
and so far they have spent Rs. 10 crores
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only, Bven the waters have not come to
the fields. When there is a2 surplus of Rs. 45
crores from that region they have not com-
pleted that project. That is the only pro-
ject that would give some relief to the
Telangana peasant. That they have not
done, About reservation of posts in Gov-
ernment service, there is an agreement that
the posts in Telangana should be filled up
by people from the Telangana area. That
was also not adhered to. About 4,000
people from coastal Andhra have been
recruited in the Telangana region to the
posts reserved for the Telangana people
during the last 12 years. During this period
some educated young msn have come up
and they are looking for employment.
So the urge of the Telangana people is not
satisfied, the peasantry has not been satis-
fied. The electrification of the villages has
pot taken place. Regarding education also,
for the 9 districts there is only one Uni-
versity—the Osmania University—whereas
there are two in Andhra. This is the position.
Regarding emotional integration, that was
to be done by a process of implementation
of certain projects but they have not done
that, They have utterly failed in all these
things. Then somebody has started the game.
The problem is coming up. Now about 4000
people from Telangana are uprooted and
thrown to Andhra. There the students have
come to the forefront saying ‘If 4000 people
come to this area, what will happen to our
future employment’? On the 19th January
there was a meeting in the Chief Minister’s
house. All parties were represented in that
meeting and they have agreed unanimously
to a particular proposal. That is also in
writing. The Chief Minister’s signature is
the last in that document. Forty-five people
signed that document, but no Minister worth
his name including the Chief Minister has
gone to the people to tell them : *This is the
agreement we have come to’. No Minister
could go and explain to the people. All the
Ministers including the Chief Minister were
self-interned in Hyderabad city. Nobody
could go out. On the other side there is a
wounded tiger Dr. M. Channa Reddy and
the Telangana Congressmen are indirectly
encouraging the whole thing. They demand
that the Chief Minister should go....

SHRI LOKANATH MISRA (Orissa) :
Is he a wounded tiger or a tiger already
killed ?
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SHRI M. V. BHADRAM : Not killed.
The tiger is still ferocious. It can kill too
many people.

SHRI A. G. KULKARNI (Maharashtra) :
He is giving stories.

SHRI M.V. BHADRAM : This is the
counterpart of your Shiv Sena, There
the Maharashtra Congress is helping the
Shiv Sena and here the Telangana Congress
is helping this,

SHRI MULKA GOVINDA REDDY
(Mysore) : Tt is the Congress Party involved
in Andhra on both the sides.

SHRI M.V. BHADRAM : Therefore the
fertile ground was there, the discontent
among the peasantry and the educated
sections, And particularly the Telangana
NGO Association had started giving some
figures; of course they were ecxaggerated
figures. But then they caught the imagina-
tion of the people and I will give you a few
instances in that regard. The Chief Mini-
ster is from the Andhra region. The
Speaker of the Assembly is from the Andhra
region. The Chairman of the Legislative
Council is from the Andhra region. The
Chief Secretary is from the Andhra region.
The leaders of all political parties are from
the Andhra region, and all political parties
including the CPI, the CPI(M), the Swat-
anira Praty, the Jana Sangh, the Congress
and every other.

SHRI. A. G. KULKARNI : Why don’t
you follow Maharashtra then?

SHRI M. V. BHADRAM : Please save
us from Shiv Sena.

SHRI A.G.KULKARNI: It is just a
suggestion for integration. You can emu-
late Maharashtra State where the practice
is that if the Chief Minister is chosen from
the Vidharba area there is the Deputy
Chief Minister from the Marathwada area,
and another one from western Maharashtra,
so that all round harmony is maintained.
And the State is spending more money on
the backward areas of Vidharba and Mar-
athwada. You could follow some such
formula in Andhra Pradesh.

SHRI M. V. BHADRAM: I am definite-
ly coming to you. Our Congressmen are
of a special type. They kill the HARIJANS
on the one hand and at the same time, to
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cover it all, they make a Harifan the Chief
Minister and another Harijan a Vice-
Chancellor. Do not forget all this. There-
fore the entire problem was one of emotional
integration. A Telangana man now living
in the Telangana area is not feeling that he
is an equal citizen in the whole of Andhra
Pradesh, that he is one among Andhras,
and the Congress Party, for the last twelve
years, failed to get this feeling of oneness
among the Telangana people as a whole.
And the absence of this feeling provided
a fertile ground for narrowness of outlook
and agitation. Added to it, even the rea-
sonable economic development of the Te-
{angana region has not taken place. Also
Telangana funds have been misused. The
required educational facilitics are not there.
Added to it is the absence of employment
opportunilies legitimately due to them.
Posts reserved for Telangana people are
filled up by people from Andhra Pradesh.
Now what is the problem? Even now
Government wants to continue this sort
of discrimination against the Telangana
people. Of course we are one with this
extension by another five years, the extended
period of five years for the protection of
all safeguards that were given to the Telang-
ana area some ten years ago. Not only
that, There is another aspect, which the
Government should take note of, which
the hon. Mr. Shukla should take note of
and convey to the Chief Minister how he
should meet the prevailing situation. Now
people from the coastal areas living in
Hyderabad city, they feel that they are
second-grade citizens there, and it is be-
cause their sons cannot get seats in the educa-
tional institutions in the city of Hyderabad
and it is again because the parents have not
been domiciled in Hyderabad city for a
period of fifteen years. So what happens?
All those people who are residing in Hydera-
bad city either employed in Government
service or private business, and those other
people, if they go and settle in Hy-
derabad city, they cannot get seats for their
children’s education either in the Osmania
University or in any medical college or
other colleges. Although living in Hydera-
bad city, yet they have to send their children
to the Andhra area to find them the educa-
tional facilities. This has been the problem
for the last twelve years and yet the Congress
Party has not taken care of this problem
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SHRI N. PATRA (Orissa) : Your party
claims to be the workers’ party and the toi-
Jers® party and it should have connived at
this agitation in the Telangana area,

SHRI M. V. BHADRAM: Unfortunate-
Iy we were not in power to set matters right,
but I can tell you that the Communist
Party was warning the Government
from time to time; even in November
Jast the party passed a lengthy resolution
and warned the Government of the coming
situation, It is the Government that has
to implement all these things, not the
Communist Party. If the Communist
Party is in power, then it is the responsibility
of that party, not of other partics. There-
fore, now what I would like to suggest is
that a certain percentage of seats in all
colleges, whether it is 10 per cent, 15 per-
cent or 20 per cent, should be earmarked
for people coming from outside that area.
It should be so done in the Sri Venkate-
swara University and in the Osmania Univer-
sity and in all the colleges. Then only
this problem can be solved.

And finally I take up the employment
problem, Now what is happening? There
are cases pending in the Hyderabad High
Court, and one case is pending in the Supre-
me Court here, funny cases. Andhra
employees in Hyderabad challenged this
Act filing a writ petition in the High Court
there, and a single Judge upheld the con-
tention of the Andhra employees and quash-~
ed the order and the particular relevant
provision of this Act. Then the Govern-
ment went on appeal and it is now pending
pefore a Division Bench of the High Court
there. Then the Telangana NGO Associa-
tion took the matter to the Supreme Court,
filed a writ there, got it admitted and got a
stay order on the Division Bench not to
proceed further. There is thus the stay
order of the Supreme Court on the Divi-
gion Bench. But the problem cannot be
solved by decisions of courts, It is a
political problem; it is an economic problem;
it is a problem of emotional integration of
both the sections; it depends on the beha-
viour of the people in both the regions,
particularly on the Part of the people in
the Andhra area. I am familiar with one
fact and I would like to mention it. On
and up to the 31st of October, 1956, the
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official language that was used in Hyderabad
State was Urdu. From Ist of November,
i.e., the next day it was changed to English.
A very efficient advocate of the High Court
had been pleading in Urdu all along up to
and on the 31st of October, 1956; from 1st
of November, he became a tenth-rate or
hundredth-rate advocate because he cannot
speak and plead in English. Therefore,
the people coming from the Andhra area
had assumed arrogance, some superiority
complex. People from the Andhra area
in service in the Secretariat also put on such
superior airs. Up to that tirme the adminis-
tration was being carried on in Urdu and
when there was the sudden switch-over to
Enghsh, you cannot expect a Telangana

man to be so efficient in English as an Andhra.

Therefore this feeling was also there and
it had been continuing for the last twelve
years. And yet the Government in power
had pever taken care of these things. That
is why now the whole thing burst and gave
scope to acts of violence and goonda ele-
ments played their part in them. Andhras
who were employed in the Telangana area
were physically driven out from there. One
Deputy Surveyor in Nalgonda district was
burnt alive; kerosene was poured on him
and he was burnt in the flames. The
sitnation worsened and the goondas took
the law into their own hands. In Warangal
the goondas were going from house to house
and telling the people, “If you give me a
Rs. 1000 1 will give you protection. If
you give me a Rs. 500 I will give you protec-
tion, And if you do not give me this, I
will destroy everything you possess.”” The
goondas have looted their properties. Every
lawless act has taken place. Now I would
like to say an unpleasant thing, unpleasant
to Mr. Akbar Ali Khan, In the working
class area, i.e., the industrial area in Bala-
mpalli, where there were the AITUC and
INTUC unions, the INTUC jumped into
the fray and started attacking the secretary
of the AITUC who happens to come from
the Krishna district. He was Mr. Bhaskar
Rao; he was beaten and he  was driven away
from there. He had to flee from there;
he could come back only after ten days to
that area, to that place. When Mr. Akbar
Ali Khan wants us to be fair in judging the
issue, he must also be fair to other people.
Now this is the problem and we have to
face it squarcly and boldly also. If the
Congressmen in Andhra Pradesh, parti-
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cularly the Ministers, have got the guts
let them go to the people and pacify them
We are one with them on this issue, in im-
plementing the safeguards to the Telangana
people. At the same time there should
be one United Andhra Pradesh and no
separate Telangana. This is our clear
stand. We are one with the Government
on this. Let us go and talk to them. Let
us try to convince them, and even if they
try to beat us in the process, let us face it.
But the employment of the military or the
police cannot solve this problem in Andhra
Pradesh. Mr. Brahamananda Reddy
thinks that he can rule Andhra Pradesh
with his police and the military. But that
cannot solve the problem., Therefore the
Minister of State cannot escape all these
problems. These problems have arisen
on account of the failure of the Government
to implement the gentlemen’s Agreement
of 1956.

3PM

Now, who are against this Bill? Parti-
cularly the N.G.Os coming from that area
against this Bill. They ask that the integra-
tion is to take place and you go on giving
safeguards for five years,ten years, twenty
years? What guarantee is there that they
will not ask for another five years? It may
go on like this for a hundred years. I am
not now speculating on the time but till
such time as the Telangana man feels that
he is one in Andhra Pradesh you have to
give this guarantee; that is very clear, The
Government as well as those coming from
the Andhra side have to tackle this problem
very carefully and delicately; they have to
win over the hearts of these people and not
merely give the guarantees. There was
an all-parties agreement and they are ask-
ing why it has not been implemented. And
what has actually happened? Mr. Sanjiva
Reddy is from Andhra area; Mr. Sanjivayya
is from Andhra area and Mr. Brahmananda
Reddy is also from Andhra area. Fer the
past twelve years the Chief Minister has
been only from that area, They say these
people have not implemented so far, let
us not trust them. New, let Mr. Akbar
Ali Khan stand up not here but in Hydera-
bad city—and I will be with him also—and
say ‘We are against a separate Telangapa.
Separate Telangana means destruction of
Andhra Pradesh and so much trouble.’
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Now there 1s a mulk: husband Mulik
means from the Tclangana area And the
wife i1s from Andhra area. Both of them
are employees What happens to that
family? The mulk: remains here; the non-
mulki goes to Bezwada. Now, so many
people have come and acquired lands,
developed agriculture. What happens to
that agriculture and to those lands? What
about the permanent buildings that have
been constructed? What happens to them?
And what will happen to the development
that has taken place around Hyderabad
city? Mr., Ravi Narayana Reddy has said
that his village was getting Rs. 2,50,000 for
supplying mik to Hyderabad city. That
1s the extent of prosperity and that 1s the
extent of development that has taken place
around Hyderabad city. All this will go.
There is no question of a Separate Telangana.
Lot Mr Akbar Ali Khan join with me; let
us stand 1n the streets of Hyderabad city
and let us say: we want Andhra Pradesh;
we are agamnst Telangana But these Con-
greasmen have not got the guts to say that.
We are prepared to face lathis also. We
may get beating but let us not mind that.
fet us go and tell the people and convince
them. They will not do that. Even 1n
Andhra area what 1s happeming to the Con-
gressmen in the other side?” They say:
for how many years can we go on giving
this guarantee? There also the Congress-
men are 1nvolved  Shri Kakam Venkatarat-
nam, President of the Andhra Pradesh
Congress has come out with an open
statz:ment which has been criticised by the
Minister. Konda Lakshman Babu.

(Interruptions)

SHRI A. G. KULKARNI : Why not «
round table conference in Hyderabad itself?

SHRI M.V. BHADRAM Therefore
while welcoming the Bdl I say the Govern-
ment should take a serious note of this
situation that 13 prevailing there. This B:ll
alone will not satisfy both the sections.
This Bil will not give satisfaction to all.
While giving protection to the safeguards
that have already been given steps must
also be taken at the same time so that the
people coming from the Andhra area have
all the faclities that are required. The
Pochampadu project should be undertaken
and the Kakatia University should also
be started immediately from their own
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funds, not from the funds of Mr. Brahmana-
nda Reddy who has - .

SHRI B. K. KAUL (RAJASTHAN) @
Is the hon. Member speaking against the
Bill or for the Bill 7 I have not been able
to understand whether he s speaking against
the Bill or for the Bill or he 18 speaking
agamnst Mr. Sanpiva  Reddy, Mr.
Brahamananda Reddy or somebody else

(Interruptions)

THE DEPUTY CHAIRMAN : You
must wind up, Mr. Bhadram.

SHRI M. V. BHADRAM : This Bill
1s to gtve protection in  employment
for five years more to people 1 the
Telangana area.

THE DEPUTY CHAIRMAN: He s
welcoming the Bill,

SHRIM V. BHADRAM . Therefore.

THE DEPUTY CHAIRMAN: You
must wind up now.

SHRI M.V. BHADRAM:
Government should take a serious note of
these things. The Goveroment should not
only have this legislation passed but should
also take other steps 1 would suggest
that a meeting of all the M Ps from Andhra
Pradesh should be convened by the Home
Muinister so that we can discuss what further
steps can be taken to safeguard the guaran-
tees that have been given to the Telangana
people and also to allay the apprchensions
of those people from the Andhra area.

THE DEPUTY CHAIRMAN - You have
taken quite a long time, Mr. Bhadram

SHRI M. V. BHADRAM * Madam, with
th:se words I support the Bill and conclude

my speech.
Thank you.

st HrogHo wwio fgwiaw 23w)
IqawTafg wgag, 7 €9 faa &1 tqoa
FQ g4 UF A JAT AT ARE AALT
HET AT F7 AW GrET AZATE 1G9 G
Tz At gg ¢ {6 o @97 1957 fo
7 7g faw are g9IT 39F 18 THF H@ed
FS ¥4 a9 F1T A 777 ¥g Az fF ag
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Y ®eq 94 IAFT AL oS ) faw | swE € fomd wed-AefEai audY ®e

93 T@T 47 q7 TEY FF Tow W FE | F gramHe @ T 9T S9% 97 A

FI sqafaa wE1 & sigl o F ataar- gfeas 2<1edy OF Tg &+t g% &, ITaT

dz AT FT A § | TR G T AR
A § TS TF IEL a9 A I &4
# gra¥ ot Twfama Wssw =7 a1 Hife-
TEANEI_Iqag e HFas
AEAT L IF TN & FwaL 19 qre
qF T MY qY g qT SHH GI99, AEH
wefEar v, g9 poamde ¥ faa
ST AR g | o fgaree 93w FY 9 famre
24T g o gt gom #ur | 37t 99 ahEs
SEAT T AR g WY 78 ToTwL oo
g1 I A feaede g1, 99 9w agl
¥ 9% AR 9HF T8 -39 a1 qF
AT F | A I ag FAfAfwd
grfaer T o A1 IaHT TS I AT
fs st grammae dfafees e
#t frad 43 9Tt g @ 1qER AR
T F #<L TF AT A1) S AT
AT Tt A 7 e FIT SR AR
AL I AT 8T, T B I UF 7%
A fF o= 99 Fafafedaa F1 st
agt = fasr 9% ot qEgx & f o7 69
£ @i 3 guR 7 frae wivE § fE
FAW BT F AqUET a0 WY qgT &
wFgas ¥ forz fod 7q 1 99 aw Tl
9T QAT TITHE 7G) 4T, qgf 9T E-
fafrede< ar, aw &1 a9 1= fafady
¥ g § m  usfafrege ¥ g9 #
a1 e avg & fogede gar 998 @R
g1q faega Sared’ g5 | UF q a1 a8
Figl st § 5 gy Wigawr g
AT g WiEFwq St A1 97 I+t
A €Y 6T 1 FY F TF AGAT I FEAT
fF ot W A7 s SA IAET w7
TN Y 2w aX @y S arfEw gw
3g 9% % 97 wow 37 99 W E WifF
gaT a1 gd NeTeT & 31T SuT a8 gw
A Y, oW 98 Wedms S @ ag
qAqAZ ATF Feqr & A I8 a8 FHATA

Fgi 9% feqeT # & [ gav 9ae wwd

&

TEE aTT I FA AT 2 B e
St smede fn @ oY @ gue facwe
U HIAT § AR SO Wi § A%
“eFT AT R AT’ § ag 7w
ST ATF &1 S0 A SART SAv6T § it
fesrae gaw Y forarrar & 2av g 5 forw
Wt IrSiFed g ag av fewraer sdw s

A/ §, ST fF wrEer @y, gin S &q

W amar e wasgae
agt & WP 35 W Ao a9 wieme -
#r Wifer G § a1 g A s
It & fa faw sl SsEa St
TW IE TFATNE 3, AiF S aE
geiifrae A% a1 @ oY ey av aw
R & 99 g0 99 ahq 47 TowEr
@ & Ay § o & weY ot ¥ qeen
ATEAT § fF 1=t #7 AT S v g
IuF w= fgmew % (Fm et
FY AT &, G TAR T F B T
st FEY &, SquEY o =421 ), Fest /v
AT F FT Al BIE G0 &Y gar AgY
AT & | a1 3TF [ AT ATAEE X
16 G I AT AT T LS A=67
FAIF I ST ATE AAET § I TS
&, Sty fo gafaefady 1 ¢ &Y 98 wiae
7 g AT HIT gafad snedlie<y ag
¢ T e agt afqss & wig o § qiw
T H G FTAATE | 727 € v gw q@i
T 1 @AT AR & ARHT 74T HL
qET HW AN A &

% @y ot fgwrwe 93w |
6000 TH TrEST 7 ) AW g
gefafaem &Y aX% ¥ agi samr 9%
@ 1 gg aw gfEmT S g &y
fawtr %3 § | 99 #W fafa=y a7
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[+t "o garo Fmi]
|t & &R amw 99 faar sy ) s
T R A @}, AT T 0
FTW £ ) I9% aR § gm fafaedy &
HgAT F41 7E AT 8, SAET AT T
199 41 AET AST TETE, 2000 HTEHT
fgwrae waw ¥ § ST 199 qEy AW
[ 1w AT T ¥ dar @
2 1 TR OAY A1 I I AT A2 2,
g W 9eT a9 FT 97 i
“Stgt o Afadw FT I &, dFAST
F grfa? faar e gam ur ) Suw fag
Siequd & € 41\ F 957 979 F 4
FEAT FATEAT §, GAR. FZT TF g1 afaw
g forwr afaw 1 fewra 939 7 uw ufe-
2 59 FFT TAT @0 F 4T § 5 gt
F AteEw F6 o AT 7 gFar 2
o o 71 orTe i fAfd e A
G FIAT q1 9= A g 9€ gD
A[AT | g afgg oEr S99 a7 IEER
R agl 9T S gofroumodT FT JomUH
giar & 98 39 a%g 9 2T 2 fF oo
gdo Fvg F fad S A gfragm
T grar &, afes €1 ag § B Y awdo-
ToUH | TF 31 S £ a7 &9 J5 §
I g1 F IHH1 BF faq1 Jrar & gafan
fgarEs & Aoam & A9 w8 9w 98
8 goflotgodto ¥ zfimegm # wiinw
R F I O 2 99 41T sEfad i
T FIE ATEHT AT IT T AT
TEH TaT gt & f v v oF ey
g St AEoToTHo TR AN §, a7
T & q7 T fgmasigs 2 gt fgmee
afoz, fagar a7 T Y T g "y
g1 &AM &Y, WA a191 T, A5 GET
TG & afew wEaT argT ardt #v sqrar
& g9 d 9T 91 g8 9 feeet §
9% I5 FgI Tl AV AFT § ITH!
gfrae A § e @7 I 2
3qf9 7 qgq 95T F A1 TTRT FEM
& g o7 § g2 9 a9 aE 99
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T 2 wifgd 1 Aed & gafeas
SIT I THF § IART {RA FOAIAT
(ERIE DR S LI o A
TR WY U A X o o I EW &
A & | A ag o1 afaq foedT sy
T, 3991 @A faay s (Interruption)
gAY A TR oA afaw wed g, 99
gt afaw 1 faaet st 2 &< G
s | fewr=er % A 1 saer sfagE
2 AR T AEE 2 IgH fAgy g
oot wfea § foed &rr ond € @gl 3
AT 2 1 3T 2fvagE w18 AE Sar g
afew €T 78 § 1§ 91 sneTol@o
7 57 TEaX F O g 8 Sway < ]
ST & ) /Y 9y g € fa uw ar
g7 afa 1 o9 @ T AT qWE T
& F1 FUT o7 9T @ I aAfF
ZH 9ar 99 4 F6F T4 |

SHRI K. CHANDRASEKHARAN
(Kerala) : Madam Deputy Chairman,
although the purpose of this Bill and the
parent enactment is to make reservations
for persons who are residing in backward
areas, looking at the provisions of this Bifl,
the purpose which it is likely to achieve
and the way it has been implemented, and
the purpose it has achieved in certain
areas, I do not think that there is any peces-
sity, as such, to continue this legislation and
pass this measure. I may not be misunder-
stood as saying that reservations are not ne-
cessary. Reservations are necessary and
for that purpose laws of a reasonable
nature would have to be enacted, but the
question is whether the parent enactment
had achieved and this Bill would achieve
the purpose for which it is being enacted.
Under article 16 (2) of the Constitution,
there cannot be any discrimination on grou-
nds only of residence for the purpose of
office under the State, but under article 16
(3) Parliament is competent to make regula-
tions. Apart from this principle as ab
exception, the States Reorganisation Com-
mission had looked into this aspect and bhad
recommended to the Government of India
that, by and large, there should not be any
residential qualifications at all for the purpose
of employment inthe reorganised states.
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At the same time, the States Reorganisa-
tions Commission had recommended that
in extreme cases where Government find
that a certain measure of exception would
e needed, for a transitional period, alaw
may be enacted. This was, at that stage,
accepted by the Government of India in
a memorandum submitted to Parliament
10 September, 1956 and this law was speci-
fically enacted for a transitional period.
The Act, as 1t ongmally stood, was mtended
only for a period of five years The Act
came Into force on the 21st March, 1959,
On the exprry of five years in 1964 the Govern-
ment brought forward another Bill to con-
tmue the enactment for a further period
of five years, It 1s surprismg that the
provisions of this Bdl and the parent enact-
ment,~had not been challenged before the
High Courts or the Supreme Court till
verv recently,

The hon. Mimnister referred to a case 1n
the Andhra Pradesh High Court. The
provisions of the Act were challenged mn
the Andhra Pradesh High court by school
teachers A single Judge of the High Comt
has struck down section 3 of the Act and
an appeal, as the hon. Mimuster has stated,
s pending before a Division Bench of the
Andhra Pradesh High Court. Arguments
have been heard and 1t would appear that
the judgment s awarted. The clear vesult
of the Andhra Pradesh High Court’s ruling
18 that so far as the State of Andhra Pradesh
18 concerned at present, so long as the judg-
ment of the single Judge stands, there 1s
no law likc the present law, particularly
because section 3 has been struck down.
It 15 m respect of a law which 1s no longer
in operation in Andhra Pradesh and cannot
be ;n operation, according to the deci-
sion of the High Court, that Parhament 18
pow attempting to amend. Then what
happened yesterday in the Supreme Court
was not stated by the hon. Minister.
A set of persons, 54 employees of the Andhra
Pradesh Secretariat  Services were being
employed in the Telangana area on a deputa-
tion basis. They ate non-Mulkis,
According to the notification, only Mulkis
can be employed m the Telangana area.

These non-Mulkis have been ordered
to berelieved by the Andhra Pradesh Govern-
ment before the 28th of February. These

/
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Secretariat employees have filed a wmt
petition under article 32 of the Constitu-
tion in the Supreme Court, and the Supreme
Court has yesterday stayed the operation
of the orders of the Andhra Pradesh Govern-
ment directing their rehief on the basis of
the notification that has been 1ssued under
this enactment. May I state, Madam,
that the cumulative effect of the Andhra
Pradesh order and the mterim order of
stay that has been passed yesterday by the
Supreme Court 1s that mn law, so far as
Parhament 1s concerned, 1t should be de-
emed that there 1s no parent enactment at
all for the purposes of an amendment,
and I would submut that proceeding with
this amendmg Bill, the consideration of
this amending Bill and the request for nt
that has come from the Government are
against all canons of constitutional proprie~
ty and constitute, 1f I may say so, the greatest
disrespect to the High Courts of this country
and the Supreme Court of this country.
I would thercfore appeal to the Govern-
ment to stop consideration of this Bill,
halt the passage of this Bill or reject this
Bill altogether till the matter 1s settled 1n
the courts of law where the matter 1s under
challenge. In view of the judgment of the
Andhra Pradesh High Court and m view
of the interim order of the Supreme Court,
my submussion 1s that there 1s no law at
all like a parent enactment so far as our
purposes are concerned for the purpose of
amendment

Then, Madam, as I stated carher, this
law as 1t was originally placed before Parha-
ment on the basis of a memorandum sub-
mutted by the Government of India on the
safeguards for Linguwstic munorities, in
Scptember 1966, and that agan on the
basts of a specific recommendation made
by the States Reorgamsation Commussion
1 that regard, was only to be for a transi-
tional period  Thus transitional period was
then fixed by Government in 1ts wisdom at
that time as a period of five years. In
1964 1t has been extended to another five
years, Now, Madam, the Bill that has been
brought before this House 1s not only a
Bill for the extenston of time but 1s a Bill
for territorial extension also. No reasons
are given as to why this enactment should
be extended. No reasons are at all given,
except certain adminustrative exigencies,
if at all there are any, and they can be called
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administrative exigencies, as to why this
Bill should extend the provisions of the
parent enactment to that part of the Punjab
where the parent enactment was not in force
all these years. It was never considered
that the provisions of this enactment should
be applied to the Punjab. Just becausea
part of Punjabis now included in the State
of Himachal Pradesh the entire State of
Himachal Pradesh has got to be legislated
upon so far as this law is concerned, it would
appear, and as a result it is wrongly ap-
proached and thought that the provisions
of the parent enactment should be extended
to that part of the Punjab which is now in-
cluded in Himachal Pradesh. I submit that
without any reasons whatsoever given in
the Statement of Objects and Reasons
appended to this Bill, without any substan-
tial reasons at all being given on the floor
of the House by the hon. Minister, it is
not possible for this House to come to any
reasonable conclusion as to how it is nece-
ssary at all that the parent ¢nactment should
be extended both in regard to time and also
in regard to fresh territories.

Then, Madam, by and large the scheme
of the parent enactment was meant only for
a transitional period, which is being extend-
ed for periods further and further, which is
being extended to further territories.

This approach is totally oppos to the
scheme of national integration, emotional
integration and physical integration of this
country We have seen that during the
years past independence, far from unity
in this country growing and cementing the
nation as a whole, there have been wides-
pread and rampant growth of fissiparous
tendencies. We have discussed about the
Shiv Sena only just this morning. This
House or the other House has got a Bill
on its legislative business to come up in due
course regarding the reorgaunisation of the
Assam State. It has been proposed that
there should be a autonomous State within
the State of Assam. We have seen boundary
questions being resolved on the basis of
administrative exigencies and expediencies.
We have seen that when a matter has got
to be solved on a political basis, for instance
the vital boundary issue between Mahara-
shtra and Mysore, the Government
evaded the problem and the question, and
appointed a former Chief Justice of the
Supreme Court to consider the matter,
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when the matter has got to be decided not
merely judiciously or judicially but by and
large on a political basis with the concur-
rence of the border peoples conccrned in
both the States. This wrong approach
is being taken by Government continuously
and incessantly, and this Bill, T submit,
is a supreme example of the continuous
wrong practices of Government, the wrong
approach of Government, in solving the
problems of this country. 1submit, Madam,
that half a per cent or one per cent of the
population of the areas in Himachal Pra-
desh, Tripura, Manipur and Telangana may
at all be affected by the provisions of this
Bill, The backwardness of Himachal
Pradesh, Tripura and Manipur, the back-
wardness of Telangana, can it be tackled,
can it be solved by the provisions of this
Bill? If the provisions of this Bill cannot
tackle those problems or anywhere touch
those problems, may I submit that the
problems have got to be touched in their
core on a more vital basis, and provisions
like this being continuously legislated upoan
will lead only to the ultimate disruption and
disintegration of this country.

Thank you, Madam.

SHRI AKBAR ALI KHAN (Andhra
Prad:sh) : Madam, as this was a Bill
which was moved by the Minister of State
of Home Affairs on the representation not
only of the Government but all the peoplc
of Andhra Pradesh, Telanganas as well
as Andhras, I thought it was a matter which
should have received the approval without
going into it, If I may be permitted to say
so, criticism is on the basis of ignorance of
the facts existing there or the previous his-
tory of Telangana and Andhra. I wish my
learned friend, Mr. Chandrasekharan, had
contacted or informally discussed with somc
of us, in which case a knowledgeable person
and an eminent advocate of good causes
as he is would not have fallen iato the
trap and opposed this Bill.

Madam, the States Reorganisation Com-
mission had given enough opportunity
that Telangana should be a separatc area
for five years, and it was left to the peaple of
Telangana to decide after five years whether
they should join or they should not join.
1 was one of those who advocated separate
Telangana under the leadership of Mr. K. V.
Ranga Reddy. It was at the persuasion
of the late Prime Minister, Pandit Jawahar-
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]al Nehru, it was at the persuasion of Pandit
Gobind Ballabh Pant, that we agreed, and
in the Hyderabad House, all these people
sat down. I was also there; we all discus-
sed about it. And we said, all right. If
it is in the interests of all the Telugu-speak-
ing people, the people of Telangana will
not stand in the way, subject to certain
factors and they were that they were educa-
tionally backward, they were economically
backward. And in view of these things,
certain safeguards should be provided.
And with the approval and the signatures
of all concerned, this gentlemen’s agreement
was entered into which was brought to the
notice of the Prime Minister, the Home
Minister and the other authorities con-
cerned.

So, Mr. Chandrasekharan should ap-
preciate that the basis of the integration
is the gentlemen’s agreement, But if you
want to throw it to the winds, you are
creating difficulty, you are creating troubles,
you are inviting all sorts of difficulties.
12t me tell him that on the basis of that
agreement this integration was made.
Then things started working.

As T would say, it is not only the mistake
of the Government or the people of Andhra
or the people of Telangana; even the Govern-
ment of India, to a certain extent, is res-
ponsible for it, and I would like the Home
Minister to make a note of it. In matters of
service equation and in other such matters,
whenever the matter was brought here,
undue delay was taken, and thena decision
was given. Afterwards, some Secretary
or Chief Secretary—I do not attach any
motive—wrote back, “No, no, no. What
we wrote was right.” Then again the deci-
sion from the Home Ministry was changed
in favour of the other side. So, I think, it
is time that the Government of India and
the Home Minister realised their responsi-
bility and immediately sent some senior
officer and a Public Service Commission
member to sec whether under the provisions
of the States Reorganisation Commission
Act and the Rules made thereunder justice
has been done in these two areas oOr not.
That is my demand from the Government
of India. Mr. Bhadram made an appeal
and supported me, for which T am grateful
to him. But he took this opportunity to
bring in his party affiliations and tried to
condemn the Congress, as if every other
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party is exonerated and it is only the
Congress Government which is the worst
Government, and he has condemned it.

SHRI YELLA REDDY (Andhra
Pradesh) : That is responsible there.

SHRI AKBAR ALI KHAN : WMr.
Yella Reddy, let me tell you : Not only
the Government, but all the Telangana
public workers including myself are res-
ponsible. My seinor colleague, Mr. Ranga
Reddy, has fallen ill. I do not agree with
what Mr. Bhadram has said about Dr.
Chenna Reddy. I think it is not right—
when a man is in difficulties, to bring in
his name. I absolutely dissociate myself
from the observations that Mr. Bhadram
has made about Dr. Chenna Reddy or this
man or that man. But what I say is this.
In a democracy, you have to be active and
alert yourself, If for some reason, the
Government was not active, it was the
duty of the Telangana public workers
to be alert and bring it to notice, We
have failed, and I plead guilty for it.
And shall T tell you, Madam ? When
this movement was going on and when I
intervened, the students came and 1 said,
no question of separate Telangana. Once
the integration has been achieved, I do
not want any slogan of separate Telangana.
But 1 do want safeguards. I will sce to it.
You know what the representative of the
students, a fourth-year medical student,
said? “Sir, you were all sleeping.
What were you doing for the last 10 or 12
years? Now, when we start the movement,
when we bring tempo into the people,
you—Government and some people-—want
to say, you stop it and we will see to it.”
I bad no other alternative but to say, “I
plead guilty. I accept that we have
been indifferent, we have been inactive, that
we have not been alert.” And that changed
the tempo. And that is why you are able
to control students and the other people.

Now, there are many things to be done
at this stage. I will pay compliments to
my Andhra friends. I will pay compli-
ments to all the Opposition parties.
And I will pay compliments to
Mr. Brahmananda Reddy. When this
matter came up, he sat down really like
a statesman, like a wise man, like a man
with a liberal heart. You cannot govern
unless you have a large heart, and you can
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see things ahead. He said, “Yes, I accept,
wrong things have occurred,” As was
pointed out, I do not want to go into the
large amount spent on Andhra after de-
ducting expenses,

SHRI A. D.
Pradcsh) :  Squandered.

SHRI AKBAR ALY KHAN : I will not
say, squandered. It was speat on Andhra.
It may not be with any motive. But the
fact 13 that it has been done so. On the
other hand, 1t is admutted on all hands that
the Telangana areas are bachward areas.

SHRI A. D. MANI : Who told you?

SHRI AKBAR ALI KHAN : We want
more schools. We want more colleges.
We want more universities. We want more
wngation, We want many other facilities.
Instead of spending Rs. 30 crores or Rs, 50
crores from Andhra Pradesh as elder brother
on these poor brothers, our amount was
spent on Andhra. I do not blame anybody
on that score. This amount accumulated
daring the last 12 years. It was not in a
day or two. As Isaid, agam, the Telangana
public workers including myself are res-
ponsible for 1t. Now, we sat down, came
to some agreement,

SHRI MULKA GOVINDA REDDY :
There was a Regional Commuttee presided
over by Mr. Vengal Rao. Did they not
make a representation to the Government
that you are mususing the funds, that you
are not adhening to the safeguard clause
and that you are responsible for it? What
did the Chief Mimster do ?

SHRI AKBAR ALI KHAN - Mr.
Reddy, I know it, I come from that region.
You see. There have been mistakes. The
Telangana Committee for some time did
not make representations. When 1t made
the representation, 1t was not properly
heeded, All these things have happened.
But now, when all of us, the Andhra people,
the Telangana people, all Opposition parties
and the Congress Party, are trying to settle
the affair amicably, you want to come 1in
and say, “No, do not settle it.”

SHRI MULKA GOVINDA REDDY :
Who sad 1t ?

SHRI AKBAR ALI KHAN . Mr.
Chandrasekharan’s speech was. ,,.

MANI (Madhya
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AN HON. MEMBER - No, no.

SHRI AKBAR ALl KHAN: . . that
the amendment should not be moved.
What does he mean ?

SHRI MULKA GOVINDA REDDY :
He has his own legal pont The legal
point that he has raised 15 that the parent
Act was invahidated. You cannot bring n
an amendment. He 1s perfectly right and
we have got the ruling of the Charr He
has raised a constitutional and legal point.
What Mr. Chandrasekharan has said 1s
that 1t has been mvalidated by the High
Court,

THE DEPUTY CHAIRMAN We
shall consider 1t when 1t comes up Mr.
Akbar Al Khan, please carry on.

SHRI AKBAR ALI KHAN  Mr,
Reddy, I know that that matter s still
pending. It 1s pending. It was first
one Judge who gave the judgment,
The appeal has gone to the Divisional
Bench, And so far as I know, the
Dyvisional Bench has not given any judgment,
I hear that some adverse judgment may be
gwven, Some stay order has been taken
from the Supreme Court But all this
18 10 a very confused state  Unless J see
all the orders, T am not able to say anything,
But I want 1o impress upon this House
It 1s not the legal quibbling that wlii
settle the matter., A wise, statesmanlike
decision will have to be taken, and a feeling
should be crecated among the people, es-
pecially those who are weaker, that justice
and fairplay is done to them, That s
the thing that we want here. And as a
first step, as I told you, on the 19th January
an agreement was drawn., I would say,
fet us not be indifferent about that adjust-
ment, Let us only carry it out and imple-
ment that adjustment, That 1s the first
thing that I would ask my own Government.
And so far as the Government of India 1s
concerned, I would ask them to see that
injustice ;s undone if 1t has been done

Madam, when we are coming to thus
adjustment and agreement and trying to
improve things, Mr. Bhadram takes up some
old things. That s not fair, 1t pamned me
when he made 1t a party issue das if the
Communist Party 1s domg all good thmgs
and the Congress 1s the only party which
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18 domg bad things
question

That 1s not the
Here 15 a serious problem,

SHRI YELLA REDDY . Here 1t
1s the question of the Government which
1s dealing with the thing and mudentally
1t 18 the Congress Government there

SHRI AKBAR ALI KHAN 1 agree
that some mustakes have been commutted,
When we are all trywg to undo those
mistakes to create a better environment,
a cordial atmosphere, 1s 1t right that all
sorts of tcchmcal things, the party and the
Government and Mr, Brahmananda Reddy
or Mr. Sanyva Reddy should be brought
m, That 1s not the nght way to deal with
it. Iwould say, let this Bill be passed unan:-
mously. And if there are any constitutional
difficulties, T would appeal to the Govern-
ment to amend the Constitution, if necessary;
they will have to doit. For bongmg
harmony, fauplay and justice let us not
refer to some simple technical thing, this
rule or that 1ule Do not forget that you
have to deal with the people there, people
who feel aggrieved, who feel that inyustice
has been done to them, who feel that fair-
play has not been done to them., What we
are trying to do s to find an amicable
solution. It 1s not a question of party dis-
cusston when the question of Andhra and
Telangana 15 concerned, It you do not
help us or if the Government of India
does not take jt up senously, I am sorry
to say, things will go very much worse.
Therefore, I say if there 15 constitutional
or legal difficulty, consult the Attorney-
General and the Advocate-General and
bring in measures to see that this gentlemen’s
agreement, the basis of integration as bet-
ween Telangana and Andbra, standsas
an honourable pact between the two peoples,
If you do not do this and if you want to
go on with this quibbling, T am afraid you
will feel sorry. As I said, the Government
of India should see to 1t that the equation
of services and other matters are properly
brought about, that justice and fairplay 1s
done to them,

Madam Dcputy Chairman, I feel we are
1o the mudst of great dangers, As I said,
I will never ask for a separate Telangapa
You know people were angrv with me, They
even threatened me. 1 said whatever they
might do I would never say “han” to this
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demand for separation, What 1 want
1s implementation of the gentlemen’s
agrcement, that safeguards promused are
mplemented and that justice and farplay
are given to the people of that area  And
I want the House to help us in this respect.
We want to temain one We want to
remain 1ntegrated It 1s in the interest
of all concerned Tt 15 in the mterest of
Andhra, 1t 15 10 the interest of Telangana
and 1t 15 1n the nterest of my great country
Bharat It151n view of that that 1 have
during all these troubled days opposed
the demand for a separate Telangana.
At the same tme I have asked the
Government, T have asked the poople,
I have asked the Andhra friends and my
Opposition friends to support the safeguards,
that gentlemen’s agreement. I feel, Madam,
this 1s the least that can be done

As pomted out by the hon Mimister,
there was the question of the Electricity
Department which  had been converted
mmto a Corporation It was nterpreted
that this gentlemen's agreument does not
relate to electncity Board There are
any number of Corporations The real
question, Madam, 1s psychological and
economical, Dr K. L. Rao also supports
me 1t my view, Thousands of engineers,
technocrats and diploma-holders there are
without jobs n the whole of the State,
and more so probably in Telangana. If
anybody thinks that he would stabhse the
situation by using hus big stick, he 1s very
much mustaken And I hope everybody
will appreciate that that 15 not the way.
The human feeling 1s theie, You must
make us fecl that we are the younger brother,
one-third of the State while the Andhras
are two-thjrds  We appeal to our elder
brother to be considerate to us, to be
affectionate to us, to see to our difficultics
and other problems It ;s in that spmt
that we have to approach and we have
succeeded to some extent We want to
go on m the same spirit, 1 assure the
House there 1s no question of the demand
for two separate States But certainly
the safeguards should be fully adhered to.
I support the Bill.

THE DEPUTY CHAIRMAN : Mr.
Man;.

SHRI AKBAR ALI KHAN

Why
should Mr, Man; speak on thys ?
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SHRI A. D. MANI: You cannot
question the Chair. The Chair has got the
right to call me.

SHRI AKBAR ALI KHAN : Mr. Mani
always wants to fish in troubled waters.

SHRI A. D. MANI : Madam Deputy
Chairman, I would like to be very brief in
my observations ou this Bill. 1 hope the
day is not coming when Karolbagh and
Faridabad would make a request to the
Government for the application of the
Public Employment (Requirement as to
Residence) Act to safeguard the rights of
the residents of the two areas.

Madam, T have not been in favour of
article 16(3) of the Constitution which

says: — .

“Nothing in this article shall prevent
Parfiament from making any law pres-
cribing, in regard to a class or classes
of employment or appointment to an
office under the Government of, or
any local or other authority within,
a State or Union territory, any require-
ment as to residence within that State
or Union territory prior to such employ-
ment or appoinment.”

It is by virtue of the power derived under
this article that the Public Employment
Act was passed in 1957. I feel very
strongly about this matter because by
passing a legislation of this kind we are
indirectly placing organisations like Shiv
Sena on a premium, The Shiv Sena also
says that it is only the local people who shall
be employed in a place and that others
are all outsiders.

SHRI AKBAR ALI KHAN: It is
absolutely irrelevant.

SHRI A.D.MANI : You are supporting
Shiv Sena.

SHRI AKBAR ALI KHAN : I am not.
Then in the case of Harijans you will call
it Shiv Sena and in the case of backward
classes you will call it Shiv Sena.

SHRI A. D. MANI : I shall deal with it.
I am in favour of section (4) of article 16
which says that in regard to backward classes
resesvations of posts can be made. I
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am in favour of that. But to say that an
area is backward, an area which throws up
people of astonishing ability like Mr
Chenna Reddy about whom I have got
a different opinion from that expressed by
other speakers, or an area which can throw
up men of great calibre like Nawab Akbar
Ali Khan, I cannot say that it is a back-
ward area.

When my friend Mr. Akbar Ali Khan
was speaking he spoke about Andhres.
Madam, the Andhra State was created
for safeguarding the people who spoke
Telugu. Now here is a Telugu-speaking
person coming and saying that these are
two Andhras.

SHRI AKBAR ALI KHAN : Madam
again he is misleading the House. I said
that that was the position. Then we both
sat down and entered into an agreement
and on the basis of that gentlemen’s agree-
ment we have integrated and we shall
stand integrated. Whatis it that you are
talking of ? There were differences and
difficulties for which your leader, Pandit
Kunzru, laid down that we can be a
separate State.

SHRI A. D. MANI : Madam, on an
innocuous Bill so much partisan feelings
are being aroused. As far as Telangana
is concerned I want to point out that they
have nine Ministers, one for each district,
and yet during the recent disturbances so
much of bad blood was created. Even
trains containing the Andhra carriages
were stopped and burnt down. They do
not even want to name “Andhra” in Telan-
gana. This is what a Bill of this kind has
produced in Telangana

SHRI AKBAR ALI KHAN : We have
unequivocally condemned all violence
whether on the Telangana side or the
Andhra side. Nobody is for that thing.
You are trying to bring in these things
and create that feeling.

SHRI A. D. MANI : I do not want to
create any bad feeling.

SHRI YELLA REDDY : What do you
know about Telangana ?

SHRI A. D. MANI : I know much more
about Telangana than you know about
India,
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SHRI AKBAR ALI KHAN : He wants
to prepare a case for Vidarbha indirectly.

SHRIA. D. MANI: My hon. friend
referred (o the region of Vidarbha I was
one of those who fought for a separate
State for Vidarbha. But after Vidarbha
was 1ntegrated with Maharashtra, I have
always called 1t as Maharashtra, not as
Vidarbha. Why should we try to create
these sub-regional feclings by bringing
m Bills of this kind ?

My fuend, Mr. Chandrasckharan has
made a very valid pomnt, that after the High
Court has given a judgment and a stay
order has been given by the Supreme
Court, 1t 1s contempt of the judiciary to
oring forward a Bilf of tius kind. That
matter 15 now before the hughest court of
theland Ifeel, Madam, that 1n a matter of
this kind, by allowing such pleas to be
accepted by the Government of India,
namely, that posts should be reserved for
the people m certain regions, we are working
against Indian national unity., I may
mention here also that matters have gone
to this extent . (Interruption) Madam,
I would like to have some atder on this
side of the House Mr. Kulkaini 1s a well
known Member of the House and he should
help the Chairman m mamtamning order.
I should Iike to menuon here that
the Statc of Bihai., the Reserve Bank of
India wanted to open an office and
an announcement was mserted in  the
papers asking for apphcations from persons
for appontment m the Reserve Bank.
A good deal of agitation was staited and
they said that nobody ouiside Bihai should
be recruited to the Reserve Bank And
I am sorry, I am ashamed, to say that the
Reserve Bank accepted that demand and
no outsider was appomted to the Reserve
Bank office in Bihar. This 1s not fair.
Are we not Indiancitizens ?* Why hon.
friend, Mr. Chandrasekharan, referred to
the Bill on the reorgamsation of Assam
which 15 coming up mm the form of an
amendment of the Constitution We are
trying to create autonomous States within
the State of Assam. You will have to
bong also a Bill  to safeguard the rights
of employment of those areas which will
be autonomous States in Assam, which
will be part of the State of Assam of the
future, at least on paper. I thunk that the

uime has come for the Government of India
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and for the parties m Parbament to re-
consider article 16 of the Constitution mn
respect of sub-<clause 3. We should not
have any residential  quabfications fo
appomntment. If the gramns of Haryana
can be sold in Madras, persons from
Madras also can come and settle down in
Haryana, There should be no difficuity
whatever placed m the way of those persons
gctting jobs. I quite wunderstand that
smce there are hnguistic States, we mught
instst that the language of the region must
be known to the person before he s appoint-
ed. That 1s a very understandable posi-
tion. But to say that a person should be
appointed because he 1s a backward citizen
13not proper. I do not know how this
Telangana region can be called backward.
There are so many talented persons there.
And quite alarge number of persons 1n
India are backward. We do not
represent all the people of India. People
outside India may not be as qualified
as Mr. Rajnarain. Persons like him do
not represent India n the wide sense
of the term, Therefore, Madam. I feel
that thuis 1s an unfortunate Bill which
the Government 1s brnging forward.
(Interrupt'on) 1 thought you were an edu-
cated person ‘Therefore, Madam, T feel
that this Bill should not have been biought
forward by the Government of India.
But as the people of Andhra Pradesh and
Himachal Pradesh have requested that
such a Bill should be passed, I am not
recording my opposttion to the Bdl., Bat
I record my abstention because I am not
at all in favour of such Bills being brought
to supulate residential gualifications  for
appomtment

SHRIMATI YASHODA RLDDY
(Andhra Pradesh) Madam, there arec two
aspects to thus Bill. The first 15 the legal
aspect raised by my friend, Mr. Chandrase-
kharan, and the other 1s the political argu-
ment which was put forward by my friend,
Mr. Akbar All Khan. Madam, T must
confess that it 1s very dehcate for me to
speak on thus Bill, but I would ke to express
my opmnton and I hope I wall be abie
to express my opmion clearly and not
confuse the 1ssue, Madam, as a parha-
mentarian, as an Indian and also as aa
advocate, I do have a doubt whether we
should bring 1n such a Bill because we
should know that we think of India as one
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I have always felt that the day India was
divided into linguistic States—maybe I
would not be here as a Member of Parlia-
ment but for the linguistic State of Andhra
Pradesh-—it was the beginning of the end
of integration, I must also confess that
fortunately or unfortunately, I come from
that State of Andhra Pradesh which made
linguistic States a physical fact. I am not
going into it now, Madam. We see today
what is happening in India. Wesaw reccntly
what was happening in Telangana, in
Bombay or in Bengal. The image of India
has been tarnished. We are quarrelling
State versus State, language versus language.
We Indians are quarrelling amongst
ourselves as if we belong to two different
or alien countries, And the most unfortu-
nate thing is that in my State of Andhra
Pradesh where they all belong to one
State and are all the sons of Andhra
Pradesh, and where they all speak one lan-
guage, they have started quarrelling amongst
themselves, not because of language but
because of the question of “haves” and
“have-nots”. Madam, if you look into
the so many things that are happening,
political and other things—I am sorry
if I am choked with emotion, but it does
upset me—you will see that it is mainly
based on the economic question. Whether,
it is unemployment, under-production, high
prices or poverty, they are all based on
the same thing. Maybe had these things
been cleared, India would have been a
different place, and maybe we have
to share the blame more as the ruling party.
Now my friend from Andhra Pradesh
spoke more as a Telangana person than
as an Andhra person. Madam, this aspect
of it has been decided by the High Court
of Andhra Pradesh by a single judge, and
they have gonein appeal to the Division
Bench; and the Supreme Court has given
a stay order. Legal opinions have been
cxpressed and the Law Minister seems
to have given the opinion that this amend-
ment can be brought whatever may be the
High Court decision later. Then, I suppose
it is for the Parliament to remove it, or the
Act itself will become ultra vires. But
the fundamental point is that under article
16(3) of the Constitution, posts can be re-
served for residents  of particular arcas.
Because a person is nota resident of that
particular area, he does not get the job—
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somehow this does not appeal tome, Butl
would not like to say much on this point.
I would like to go to the political aspect
of this. Madam, at first I was not prepared
to speak, but two or three of my friends
referred to the Andhra-Telangana issue.
1 would like to humbly place before you
my feelings on this issue. As has been
correctly pointed out by Mr. Akbar Ali
Khan, whether the court holds it witra
vires or not, whether the Government
can do this or not, there are certain things
which the people of Telangana need. In
1956 when Andhra Pradesh was formed
with the best motives....

4 P.M.

THE DEPUTY CHAIRMAN : You
might continue a little later. There is a
statement to be made at 4 o’clock.

STATEMENT BY MINISTER RE BIRLA
GROUP OF COMPANIES

THE MINISTER OF INDUSTRIES,
INTERNAL TRADE AND COMPANY
AFFAIRS (SHRI FAKHRUDDIN ALI
AHMED) : Madam, in July 1967, Shri
Chandra Shekhar, Member, Rajya Sabha,
submitted a Memorandum to the Prime
Minister followed by another in September,
1967 and a third to me containing a number
of allegations against the Birla Group of
Companies.

On 23rd December, 1967, I had occasion
to make an earlier statement on this subject
in this House giving a gist of some of the
allegations and the action being taken
thereon by the concerned Ministries of
Government.

On 22nd July, 1968, in answer to supple-
mentaries to a  Starred Question I informed
the House regarding the further action
taken by Government, Taking into
account sub-allegations also, there were
56 allegations in the first Memorandum,
19 in the second and 13 in the third, all-
told 88. They related to subjects like
Income-tax, Central Excise, Customs,
Forcign Exchange Regulations, Insurance,
Capital Issues, manufacture of sub-standard
products, profiteering, favours shown
by State Governments to some Come
panies of the Birla Group and so on.
These allegations fell within the purview
of several Ministries and some of them



